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_ THE PONDICHERRY LANDING AND SHIPPING FEES
ACT, 1971

(Act No. 16 of 1971) .
4th August, 1971,
AN ACT

to provide for the levy of landing and shipping fees in  the port
of Pondicherry. -

BE it enacted by the Legislative Assembly of Pondicherry
in the Twenty-second Year of _the Republic of India as

LY

followg:——
Short title, extent and commencement,

1. (1) This A%t may be called the' Pondicherry Landing and
" . Shipping Fees Act, 1971. ‘ ‘

(2) It extends to the whole of the Union territory of
Pondicherry. C

(3) 1t shall come into force on such datel as the Govern-
ment may, by notification in the Official Gazette, appoint,

Definitions.
2. In this Act, unless the context otherwise requires,—

(a) “drift” includes timber or other floating matter
whether the same is in the possession or under the control
of any person or not;

1. The Act has been extended = with cffect from 1—10—1963 under
Pondicherry (Laws) Regulation, 1963 vide G.O. No 36, dated 30—3-—1971.
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(b) “goods” includes wares and mg&%ggdise of every
description and - carts, _carriages, animals,’ baggagé and -
other articles’ '

(c) “Government” means the Administrator of the Union
territory of Pondicherry appointed by the. President under
article 239 of the Constitution ;

(d) “Official Gazette” means the La Gazette de 1’ Etat
de Pondichery ; -

(e) "owner”’ whepn used in relation to goods, or drift
includes any consignor, consignee, shipper or agent for the
sale, custody, landing or shipping of such goods or drift;

(f) “pier” includes any stage, stairs, landing place, hard, .
jetty, floating barge or pontoon, and any bridges or other
works' cohnected therewith ;

() “port” means the space within such limits as may,

from time to time, be defined by the Government for the

purpose of this Act by notification in the Official Gazette and
until a notification is so issued within such limits as may

‘ have been .deﬁned by the Government under the provisions

of the Indian Ports Act, 1908 (Central Act 15 of 1908);

(h) “prescribed” meang prescribed by rules made under
this Act; -

(i) “quay” means. a landing place conveniently fitted
on the shore for the loading or unloading of vessels and

includes a wharf ;




(5 “wharf” includ:es any wall c%r stage and any \part ‘of
the land or foreshore that may be wsed for loading or un-
loading goods, or for the embarkation or disembarkation of -

’ _ passengers and any wall enclosing dr adjdining the same;

(k) "vessel” ‘means anythmg made for the conveyance
by water of human’ beings or property.

Levy of landing and shlp;ﬁng fees,

3. (1) On and from the commencément of this Act, there
shall be levied a fee to be called “Landmg and shipping fee”,
upon all the passengers and goods landed from or- shipped
into any vessel lymg or belng wﬂhm the limits of any -port
within the UmOn terntory of Pondxcherry at such rate which .
the Govem.ment may, having regard to the nature of the
benefits conferred, services rendered and amenities provided,
‘ ‘prescnbe in this behalf.

(2) The fees levied under sublsection (1) shall be in
addition to any other tolis or charges that are lawfully lewed'
within the port at, the commencement df the Act.

‘(3) The Government may, by ge{neral or special order,
exempt any class or category of passengers or goods from the
payment of fees leviable under sub—s‘ecijtion (1) and may remit
the whole or any portion of the fees already levied in relation
to such class or category of passengersi or goods if it ig satis-
fied that there are special grounds for so doing.

Rates of fees to be notified.

4. The rates shall be notified in the Official Gazette and
shall also be exhibited at such places, in such language or lan-

i

" guages as ma}" be prescribed. *
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“Mode of utilisation of landing and shipping fees collected.

5, All amounts collected by way of landmg and shipping
fees (excluding the cost of collecnon) under- ﬂins Act shall’ be’
unhsed for the followmg purposes namely —+

(a) to meet the expendtiure on_ the pay and allowance.
of the officers and establishment of the Port Departmen;t
Pondicherry ; ! ‘

{b) to provide for special faciliﬁes in respect of
import and export of goods from the port’ such as main-
_tenance of pier, ma.mter»ancn of trolley lmes and providing
trolley lines;

(¢) to make available adequate quannty of water and
power within the port premises ; i

(d) to léuﬂd festing places and wai'ting sheds . for
_ passengers ; : ' - . 1

(e) for such other purposes as are mc1denla1 to the afore-~
‘said purposes :

i
. B - l .
.Detention of goods until payment of feés. :

-6. It shall be lawful for the officer appointe{ii in this behalf
by the Government or any of his assistants to dletain any such
‘goods until the fees are paid and it shall be t}le duty of such
oﬁ‘icer to give notice in writing to the owner stallmg the amount
' of fees and charges ‘payable in respect of such goodsyand in the
) event of ‘such payment. being refuséd or delayed for fourteen
days from the date of “such notice if the owner or consignee
of such goods shall bé iny the port -concerr'xed,‘ or otherwise for

a period of thirty days from the date on }whichr such fees ére




payable, it shall be lawful for such officer to sell or cause
be sold by public auction the said goods, and after paying the

expenses of such detention and sale and double the amount

of the fees by way of a fine, to pay the surplus, if any, of the
proceeds of the sale to the owner or consignee or other person
entitled thereto, if claimed within six months from the date
of sale: : . T '

Provided that if the goods are of a perishable nature, the
said officer may sell the same or cause them to be sold at such

'ea_rlfier period being not less than twenty-four hours after the

landing of the goods as he thinks fit.

Recovery of damages from the owner of vessel, etc.

7. Where any vessel or drift fouls a pier, jetty, wharf or
quay and causes damage thereto, the owner or master of the
vessel or the owner of theﬁdri.ft, as the case may be, shall be
liable for the amount of such damagevwhich may be ascer-
taingd in the manner prescribed and recovered in accordance

with the rules made by the Government either by seizure and

sale. of such vessel or drift and of any property thereon or in
such other manner as may be prescribed.

Penalties.

8. (1) The law for the time being in force for the punish-
ment of offences relating to the levy or payment of duties of
Customs and for the reward of mformers shall, ag far as may
be, apply to similar offences comxmtted in respect of fees levi-
able under this Act,
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’ (2) Save as prov1ded in sub—secnon (1), any contraventzon
| of any rule made. under this "Act shall be punishable with fine
which may extend to one hundred rupees.

Power to make fuies.

9. (1) The Government may, su\b.ject to the condition of
previous publication and by notification in the Official Gazette,
make rules to carry out the purposes of this Act:

) Provided that the date to be specified under clause (3) of
section 23 of the General Clauses Act, 1897 (10 of 1897), shall
not be less than thirty days from the date on which the drait
of the proposed rules was published.

(2) In 'pérticular and without prejudice to the generality
of the foregoing power, such ryles may provide for—

(a) appointing places where goods or particular classes
of goods intended for shipment or landed from ships within
the port are to be placed for the purpose of assessing the
fee”payable and places where passengers may land or
embark ; '

(b) the plaées, the language or languages in which the
‘rates of fees -shall be notified under section 4;

(c) regulating the manner in which such fees shall be
assessed and the time within which they shall be paid;

(d) providing for the ascertainment and recovery of the
amount of any damage that may be caused to a pier, jetty,
quay, wharf or other work in a port by any person or, by
anyy vessel or drift; and

~ (e) any other matter which.is to be or may be prescﬁbed.




(3) Every rule made under this
as possible after it is made, before
Pondicherry. while it is in Session for!
days which may be comprised in onei

’

Act shall be laid as soon

ithe Legislative Assembly,

a total period of fourteen
session or in two or more

successive sessions, and, if before th¢ expiry of the session or

the sessions in which it is so laid,
makes any modification in the rule

‘the Legislative Assembly

or decides that the rule

should not be made, the rule shall thereafter have effect only

in such modified form or be of no e
so, however, that any such modificati
without prejudice to the vahdlty of
under that rule.

ffect, as the case may be,
lon or annulment shall be

anything previously done






